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The P.A.c. Chainnan, Shri R. N. 

:MESSAGE FROM RAJYA SABHA 

Secretar7: I bave to report the 
following message received hom the 
8eeretary of Rajya Sabha: 

Singh Deo's press statement ot ,ttl 
November clearly states that by that 
time he was not aware ot any lUcia 
request by the Chief Minister, Orissa, 
to expedite matters. On the other 
hand, in spite 0 t repeated requestll 
being made by the P.A.C. to make 
the Audit Report available earlier, 
the Government made delay in plac-
ing their report in the AssemblY eVeD 
though they received It in May, U"'6. 
The P.A.c. Chairman further uya 
that i"t would be unfair to expect to 
hWltle the Committee to act in a hasty 
manner. Sir, I must say that the 
Home Minister should not put the 
blame on the P.A.C. Chairman, Ori .... 
who Is not present here to defend 
himself, specially when the Audit 
Report only deal. with a part of the 
very serious charges made In the 

'In accordance with the provi-
sions of rule 127 of the Rules of 
Procedure and Conduct of BuaI-
ness in the Rajya Babha, I am 
directed to inform the Lok Sabha 
.that the Rajya Sabha, at its alt-
ting held on the 1st December, 
1965, agreed without any amend-
ment to the Coal Mines Provi-
dent Fund and Bonus Schemes 
(Amendment) Bill, 1965, which 
was passed by the Lok Sabha at 
its altting held on the 16th Sep-
tember, 1965.' 

lU711n. 

STATEMENT UNDER DIRECTION 
115 RE. SPECIAL AUDIT RE-
PORT ON ORISSA GOVERN-
MENT TRANSACTIONS 

Sbri P. IL Deo (Kalahandi): Sir, 
m reply to a leading Supplementary 
of Shri R. C. Mallick to a Starred 
Question No.2, dated the 3rd Novem-
ber, 1965, "May I know whether it is 
• tact that no allegation has been 
proved in the audit report and there-
fore, Shri R. N. Singh Deo, the Chair-
man, Public Accounts Committee, 
Ori .... and now the Leader of the 
Opposition, wants to postpone the 
thing and the matter has been deli-
berately delayed whereas the ChIef 
Minister of Orissa has asked him to 
discuss the matter in the Public 
AcCOunts Committee as soon as possi-
ble", the Home Minister, Shri G. 1.. 
Nanda stated "Yes, it Is a correct 
tactual statement". 

All the charges have not yet been 
enquired into by any agency. What-
ever financial transactions the A udtt 
bave examined, they have made 
..tvenoe and serious remarks. 

memorll'lldum to the President agallUlt 
the former Orissa Minister •. 

Tbe Minister ot a_e .4.tralra (Sbri 
Nanda): Shri p. K. Deo hu 
mode a statement In thr House now 
in connection with the ... ,ply I gave 
on the floor of the Ho"se to Shrl 
R. C. Mallick's Supplementary to Star_ 
red Question No. 2 on the 3rd Novem-
ber, 1965. 

The Supplementary Question was 
a rather lengthy one. It was 
the latter part ot the Question that I 
had in mind when I said that 'It w .. 
a correct factual statement'. This 
part referred to the Leader of the 
Opposition wanting to postpone con-
sideration of the Special Audit Report 
and the Chief Minister asking him to 
expedite Its consideration. 

In accepting the position as fac-
tually correct, I was relying on the 
letter dated the 27th October, 1965, 
by the Chief Minister to the Chair-
man, Public Accounla Committee, 
Orissa. In this letter he wrote: 

"In vi..... of the ...... t anxiet7 
.bawD by you at that time, 1 
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[8hri Nanda] 

It is unfortunate that the hon. am nlhe. surprised that 
while the report was placed 
in the Assembly over a month 
back and when the Public 
Accounts Committee is seized 
of the Report, you now wish 
to delay its consideration by 
six months." 

Member thinks that I am trying to 
place the blame on the Chairman of 
the Public Accounts Committee. It haa 
never been my intention to cast any 
aspersion on him. 

ANNEXURE 

He had also further suggested-

"If you find that the Public 
Accounts Committee cannot 
legitimately do justice to the 
consideration of the entire 
1965 Audit Report within a 
short period, I am sure, the 
Special Audit Report con-
tained in Chapter IV of the 
11165 Report coulcl be con-
""menUy considered by the 
PuI>IIe AccoUl'llts· Cammittee 
within t .... o 0/1" thrae weeks. 
In this case, the report could 
be placed in the next session 
ef the Assembly se\'leduled to 
meet on the 29th ot next 
month." 

SADAsIVA TiuPATHI, 

Chief Minister, 
Orissa State. 

In the concluding paragraph he 
wrofe,-

"Since this report was called for 
at your instance, it is only 
rillht and prop!f tha1 the 
present Public Account. Com-
mittee under your Chairman-
ship should consider it, and 
not leave it over till March 
next year ta a new Com-
mittee. I trust that you 
would reconsider your deci-
sion. Inordinate delay would 
be against public interest ... 

A copy of this k"lter forms an 
annexure to this statement. The 
receipt of this letter has subsequently 
been acknowledged by 8hri R. N. 
8insh Deo after his Press COIlference 
on the 4th November, 1965. In hia 
reply to the Chief Minister he has 
stated that he had received the letter 
.... the 7th November as he was on 
tour. 

B!lU .... NBSWA .. 

The Z'7th Octobe.-, 1965. 

My dear Sri Singh Deo, 

I understand tha t the consideration 
of the Special Audit Report Is going 
10 be postponed till March next year 
when a new Public Accounts Com-
mittee will be appointed. I consider 
this as most unfortunate. 

In this connection I would like tn 
draw your attention to your l.tt ... 
dated the 24th July, 1965, where you 
accused me and the Government for 

~ delayir>l summoning 
of the Assembly to avoid plac-
ing the Special Audit Report 
before the Assembly. In view of the 
great amdety show.. by you at that 
tima, I am rather surprised that while 
the report was placed In tbe Asaem-
bly over a month back and when the 
Public Account. Committee i8 seized 
of the Report, you now wish to delaJ' 
its consideration by six months. After 
aU. it was Sri Biju Patnaik, who u 
Chief Minister, ordered the Special 
Audit only at your instance. In the 
last session of the AssemblY you allO 
congra tulatp.d him for his democralie 
action. A great deal of public com-
motion was created and many wild 
charges have been levelled apinal 
Sri Patnaik and my predeceslOr. 
Consequently, it i. high time that 
there must be some finality of tact.. 
What the State Government, the 
Assembly and the public wish 10 
know is, whether GoYemmeDt bave 
shown any "",,,ue favours to the ~ 
concerned and if 10 what exlllt1,. ;. 
II>e loss to the koheq_ by 00_ 
ment's undue patronap. 
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If you find that the Public Accounts 
Committee canTlot legitimately do 
justice to the consideration of the 
entire 1965 Audit Report within a 
short period, I am sure, the Special 
Audit Report contained in Chapter IV 
of the 1965 Report could be con-
veniently considered by the Public 
Accounts Committee within two or 
three weeks. In this case, the report 
could be placed in the next session 
of the Assembly scheduled to meet 
on the 29th of next month. 

Since this report was called for at 
your instance, it is only right and 
proper that the present Public 
Accounts Committee under your 
Chairmanship should consider It, and 
not leave it over till March next year 
to a new Committee. I !ruBt that you 
would. recon.id.er your dec:ialon. In-
ordinate delay woWd. be .,ainA 
public interest. 

With kind regards, 

y Ot ~  riftc""elll, 

(Sel) S. TalPATHr. 

SIIIII R. N. SlNCIH 0.0, MLA. 
Leader 01 the Oppoaition and 
C'hainnan, Public Account. 
Committe .. , OriIB4, 
Bhuba ..... ~  

8bri Suread ........ tb Dwiyed:r (Ken· 
drapara): Sir, it would have been fair 
on his pert to have reproduced his 
reply to the Chief Minister. 

Mr. Speaker: Tba t reply has been 
attached to that statement. 

8brl Sureudranath Dwtyed:r: No, 
Sir. He has only referred to the 
letter of the Chief Minister to the 
Leader of the Opposition. The letter 
of the leader of the Opposition to the 
Chief Minister-he has sent a reply 
also-should be placed on the Table 
of the House in all fairness. 

·Published in Gazette of India 
dated 8-12-e5. 

Mr. Speaker: Has he got tbat? 
(Interruption). Order, order. 

12,31 brs. 

BUSINESS ADVISORY COMMl'l"1'D 

FORTY -SECOND RoPORT 

Sbri Rane (Buldana): I beg to. 
move: 

''That this Houle agree. with 
the Forty-second Report of the 
Busine.. Advisory Committee 
presented to the House on the' 3rd 
December, 1965." 

Mr. Speaker: The question is: 

"That this House alP'ees with 
the Forty -second Report of the 
Business Advisory Committee 
presented to the House on the· 
3rd December, 19116." 

The _ion ........ ClCiopeed. 

11.11 hnL 

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITA-
TION) AMENDMENT BILL· 

'!'be Minister of BebaltUitation (Slut 
T:rarU: I beg to move for leave to 
introduce a Bill turther to amend the 
Displaced Persons (Compensation anol 
Rehabilitation) Act, 1954. 

Mr. S .... er: The question is: 

"That leave be rranted to Intro-
duce a Bill further to amend the 
Displaced Per!lOl\s (Compen.atlan 
and Rehabilitation) Act, 1954." 

The motion WBI adopted 

8br1 T:rart: I introduce the Bill. 

Extraordinary, Part II, Section 
. , 


